IN THE CENTR2L ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

~original Application no.8&7]_%,

Date of Order 3

Between :-

1. M.Vinay Kumar
2. N.Raja Rao

Cb

And
1, The Chief Project Manager,
Railway Electrification Project,
S.C.Railway, Vijayawada.

2. The General Manager,
&Ccentral Organisation,

Railway Electrification Project, -

Allahabad.

"+« Respondents

Counsel for the Applicant

Counsel for the Respondents s

CORAM;

THE HON'BLE SHRI H.RAJENDRA PRASAD

18-7-96,

- o o

Shri N.R.Devraj,

.« Applicants

Shri G.V.S5ubba RJO

s+ MEMBER

LR N 2.

SC for Rlys

(Aféé}




c

(Orders per Hon'ble Shri H.Rajendra Prasad, Membe# (A) ).

Heard Shri G.V.Subba Rao, counsel for the applifcants

and Shri N.R.Devraj, standing counsel for the Respon-

dents on admission. O.A. is admitted and dispos%d of as

under ¢

2. It is seen that the applicants have submitted a

representation to the General Manager, Central O#gani-

sation, Railway Electrification Project, Allahab

ad' i.e )

Eﬁg}ﬁespondent No.2, drawing his attention to the

Judgement in OA 290/94 dt.2-11-94, It is submifted on

behalf of the applicants that no reply has been
have been

to the said representation nor'they/communicat%d with
any decision on the subject., It iq,therefere,éirected
that &%¢)Respondent No.2 may take steps to dispose of

the said representation with a speaking order within 120

days from teday.

3, Thus the 0,A, 1s disposed of accordingly. | No order

2838 to costs.,

Dated:lBth July, 1996,
Dictated in Open Court.

avl/ : _ ihq}gj;

givan
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0.A.867/96.

To

1.

2,

5. One copy to Library, CAT.Hyd.

6. One copy spare.

7. One copy to Hon'ble H.Rajendraprasad, Member (A) ¢
pvm.

 One copy to MI.G,V.Subba Rao, “dvocate, CAT.Hyd.

-3-

The Chief Project Manager,
Railway Electrification Pro1ect,
SC.Rly, Vijlayawada.

The General Managex,
Central Organisatiom,
Railway Electrification Project,

Allahabad.

One copy to Mr.N.R.Devraj, SC for Rlys, CAT.H®

CAT Hyd.
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I COURT.-

TYPED BY CHECKED BY

COMPARED BY APPROVED BY
IN ThE CENTRAL ADMINISTRATIVE TRIBUNZ

HYLERABAD BENCH AT HYLERABAD

M.G,CHAUDHARI
ICE-CHATI RMAN '

-

THE HON'BLE MR.JUSTT

AND — b
THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)

Dated:{Ss- ) 1996

SRBERATUDGMENT

M-.A./R.A/C.A.'No.
in i ’
B6)qy

T h.NO. - (W.P, )

Admittgd and Interim Directions -

issue

AlTowed. '

 Disposed of with directions

'Dismis ed
Dismigsed as withdrawn

Dismigsed for Befault,

‘ Order d/Re jected,

No ordersas to costs.
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